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THAT IN AN ACCIDENT OF SUCH 
GRAVITY AS ABOVE, THE ACTION 
TAKEN BY THE CIVIL AUTHORITIES 
AND THE RAILWAY OFFICALS HAD 
BEEN EXTREMELY PROMPT WITH THE 
RESULT TIMELY RELIEF COULD BE 
RENDERED TO ALL THE GRIEVOUSLY 
INJURED PERSONS THUS BRINGING IN 
THE CASUALTY FIGURES WHICH 
COULD HAVE BEEN OTHERWISE MUCH 
MORE. THE DEDICATION WITH WHICH 
THE DOCTORS OF THE CIVIL HOSPITAL 
UNDER THE LEADERSHIP OF THE 
CHIEF MEDICAL OFFICER HAD 
ATTENDED TO THESE CASES AND THE 
UNSTINTED COOPERATION GIVEN BY 
THE TEAM OF RAILWAY DOCTORS 
WERE INDEED COMMENDABLE". 

Mrs. Mabishi made certain very valuable 
suggestions. As far as the suggestions 
regarding the Commisso-ner, Railway Safety 
is concerned, once a final report comes, I can 
assure her that it will be fully paid heed to and 
fully implemented. With her very detailed 
knowledge of the working of the Tourism and 
Civil Aviation and this particular office, her 
suggestions will be certainly paid heed to. I 
thank her very much for making good sugges-
tions. Madam, I do not think, there is anything 
else to cover except that I would like to 
mention one thing. This is not by way of 
excuses for the lapses of the Railways, For 
lapses, we regret very much but what is to be 
kept in mind is the enormity of the operation 
that we are involved in. We are carrying 11 
million passengers a day. We are doing a total 
train kilometrages of 540 million kilometres a 
year and our incidents per million kilometres, 
I would like to point cut, which in 1978-70 
had reached as high as 1.8 and later in 1980-
31 had gone to 2, has come down to 1.4 
incidents per million train   kilometres.      So,   
train  kilome- 

tres is also going up and it is normal that 
accidents may go up slightly but we are 
doing our best. We have very very deep 
regrets for what has happened. 

THE DEPUTY CHAIRMAN: The Honse 
is now adjourned till 2 O'clock. 

The House then adjourned for 
lunch at 30 minutes past one of 
the clock. 

The House reassembled after lunch at two 
minutes past two of the clock, The Deputy 
Chairman in the Chair? 

(iii) Report of National Institute of of 
Public Finance and Policy on "As-pects of 
Black Economy in India''. 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH); Madam Deputy 
Chairman, as the House is aware, the 
Estimates Committee of      the 
Seventh Lok        Sabha        had re- 
commended        in its      Ninth    Re- 
port that the Government should attempt an 
estimate of black money for formulating 
appropriate policies. Accordingly, the 
Government entrusted a study of the estimate 
of extent of unaccounted income in the 
country to the National Institute of Public 
Finance and Pclicy, in June, 1982. Its terms of   
reference  were  as under:— 

(a) to identify the important sec. tors of 
the economy in which black money is 
generated; 

(b) to examine the causes and 
conditions that give rise to and/or facilitate 
the generation of black money: 

(c) to study the methods employed to 
generate black money and the channels 
through which the concealed income is 
invested and spent in other ways; 

(d) the methods employed to con. 
1    vert black money into white    money. 
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[S'hri Vishwunath Pratap Singh] 
(e) to attempt a broad estimate of the 

volume of black money generated; and 

(t) to undertake any regional or sectoral 
surveys that may be required in connection 
with the above. 
The Institute submitted its report in March, 

1985. The report was released to the Press in 
June, 1985. for encouraging a public debate 
on the subject so that the consequential 
suggestions could be considered for drawing 
up a "Long Term Fiscal Policy". I am placing 
a copy (Both in Hindi and in English 
versions) of summary of the Report o,n the 
Table of the House. Copies of the Report (in 
English version and 2 typed copies in Hindi 
version) have been placed in the Parliament 
Library. 

SHRI M. S. GURUPADASWAMY 
(Karnataka):   Madam   ... 

SHRI LAL K. ADVANI (Madhya 
Pradesh): Madam   .... 

THE DEPUTY CHAIRMAN: If you 
remember, in the morning during the 
discussion with the Chairman, we thought 
that a full discussion on black money could 
take place. So do you think it necessary to ask 
for clarifications? 

SHRI LAL K. ADVANI; No. 

THE DEPUTY CHAIRMAN; He has 
agreed to have a full-fledged discussion. 

SHRI LAL K. ADVANI; I would like to 
say something else also. This is a very 
important document and I see no reason why 
it should be placed only in the Library of 
Parliament for reference by Members. If the 
difficulty is simply that the Hindi translation 
is not ready, I would say. we could have it 
after a few days. But a printed copy must be 
made available because this is a document 
which we would like to have with us. 

SHRI VISHWANATH PRATAP SINGH: 
I shall arrange that every Member gets a 
copy. The idea of a debate on it is welcome 
because I will benefit by the suggestions of 
honourable Members. It is a serious area in 
which we want to make an effort and 
formulate our policy. I thing it will be fair 
enough for the honourable Members also that 
the date of the debate be fixed when they get a 
copy and have had time enough to study it. 

SHRI LAL K. ADVANI: Let us get a copy 
and let us also have an early debate. 

SHRI NIRMAL CHATTERJEE (West 
Bengal); I have looked into the summary. But 
the summary looks to be very odd. And you 
have" said "I am placing a copy of the 
summary of the report." But that summary 
which was circulated in the Consulta. tive 
Committee is wholly inadequate. Therefore, 
my request to you is please supply  the  report  
itself. 

SHRI VISHWANATH PRATAP SINGH: 
When I say the full report, not the summary 
but the full report, the original report. And the 
original report will overrule anything which 
is in the summary. 

SHRI N. E. BALARAM (Kerala) : When 
he says he is prepared to present the report,. I 
would like to know whether he will present 
the dissent note made by Shri Arun Kumar in 
that report and whether it would be available 
for discussion. 

SHRI VISHWANATH PRATAP SINGH: 
I will present whatever is there in the report. 

(iv) Crash of Air-India Jumbo Jet 
"KANISHKA" on June 23, 1985. 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): Sir.  
An    Air-India    Boeing    737.237E 




